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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No. 09/2 006 

DATE OF DECISION: 24.01.2006 

Sri Monotosh Das 
	 APPLICANT(S) 

Mr. P.K. Deka, Mr. I.H. Laskar 
	 ADVOCATE FOR THE 

APPLICANT(S) 

- VERSUS- 

U.O.I. & Others 
	 RESPONDENT(S) 

Dr.J.L. Sarkar 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HONBLE MR. K.V. SACHIDANANDAN, VICE CHAiRMAN. 

THE HON'BLE 

Whether Reporters of local papers may be allowed to see the 
judgments? 

To be referred to the Reporter or not? v- 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other 
Benches? 

Judgment delivered by Hon'ble Vice-Chairman. 
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CENTRAL ADMINiSTRATIVE TRiBUNAL 
GUWAHATI BENCH 

Original Application Nos. 09/2006 

Date of Order : This the 24th January 2006. 

The Hon'hle Sri K.V. Sachidanandan, Vice-Chairman. 

Sri Monotosh Das 
Sb o - Lt. Kirti Ch. Das 
R/o - ViU. - Barnipar 
P.O. Saichapra 
P.S. - Silchar 
District - Cachar, Assam. 

Applicant 

By Advocates Mr. P.K. Deka, Mr. I.H. Laskar and Mr. I. Krishnatiya. 

- Versus - 

Union of India, 
Represented by the General Manager, 
N.F.Railway, 
Law Maligaon, Guwahati - 1, Assam. 

The Chairman, 
Railway Recruitment Board (RRB), 
Guwahati, Station Road, Panbazar, 
Guwahati -1 

The Assistant Secretary, 
For the Chairman, 
Railway Recruitment Board, Station Road, 
Guwahati -1. 

4.. 	The Divisional Personal Officer, 
Lumding Division, N.F. Railway, 
Lumding, Dist. - Nagaon, Assam. 

* Respondents 

By Dr. J.L. Sarkar, Railway Stating Counsel. 

'1. 
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ORDER IORAU 

SACHIDANANDAN. (V.C.) 

The  claim of the  applicant is that he appeared for 

written test for the post of Group - D (Trackman) under the 

Category No. 01 advertisement published in the Employment 

Notice No. 1/2003 in the year 2003. According to the applicant, the 

respondent No. 3 issued call letter for physical efficiency test and 

the applicant SUCCeSSfUlly passed the test. Another call letter was 

issued by the Respondent No. 3 vide letter No. RRB/G/ 41/10 date 

23.06.2005 for document verification. The applicant appeared in 

the test. A list of candidates in the Employment News dated 

06.12.2005 was published. But the applicant's name was not found 

in the list. He submitted representation dated 22.08.2005 to allow 

him to know the reason for his non-selection for the post. 

Thereafter, the applicant had approached' this Tribunal by filing 

O.A. No. 235/2005. This Tribunal vide order dated 12.09.2005 

disposed of the O.A. directing the respondents to dispose of the 

representation, if so flied by the applicant afresh, by a speaking 

order. As per direction of this Hon'ble Tribunal, the applicant 

submitted a representation dated 16.09.2005. But on 03.10.2005 

though a letter was received from the Respondent No. 3 that the 

applicant's case is being considered and investigated by the 

competent authority, nothing is heard so far. Aggrieved by the 

said inaction, the applicant has filed this O.A. seeking the iollowing 

relief 



3 

(a) To direct the concerned Respondent 
Authorities to appoint the applicant for the 
post of Group - D (Trackman). 

(h) Any order/ orders or direction as Your 
Lordships may deem fit and proper and in 
accordance with law in order to give full 
relief to the applicant. 

Mr. P.K. Deka, learned counsel for the applicant 

submits that as per direction of this Hon'ble Tribunal, the applicant 

had filed representation before the concerned respondent, which is 

yet to be disposed of. Counsel further submits that he will be 

satisfied if a direction is given to the concerned respondent to 

dispose of the representation Med by the applicant. Dr. J.L. 

Sarkar, learned standng counsel for the Railways submits that he 

has no objection in adopting such course of action. 

In the interest of justice, this Court directs 	the 

Chairman, Railway Recruitment Board, N.F. Railway, Maligaon 

and/ or any other competent authority to dispose of the 

representation by a speaking order intimating the position to the 

applicant within a period of three (3) months from the date of 

receipt of this order. 

The O.A. is disposed of as above at the admission stage itseIf 

In the circumstances of the case, there shall, however, be no order 

as to costs. 

(K.V. SACHIDANANDAN) 
VICE CHAIRMAN 

/mb/ 
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DISTRICT: CACFiAR 

Ch  IN THEL-3TRIMUNAL   > -. 

GUWAHTI BENCH 	 J ORIGINAL APPLICATION NO. 0 2 /2006._ 

Sri Monotosh Das, 	. • . . . . . S • • • • • • • • • . . . . . . . . . 4 . . App].jcant. 

— Versus — 

Theunionoflndia&Ors. ......................Respondents. 

LIST OF DATES :- 

12.12.2004 : Applicant appeared in the Written Test for 

the post of Group-D (Trackrnan 
) under Category 

No. 01 of Employment Notice No. 1/2003 

10.05.2005 : After qualifying the Written Test the Respondent 

No. 3 issued a call letter to the applicant for 

Physical Efficiency Test vide letter 

No. RRB/G/41/10 

23.06.2005 : The applicant appeared in Physical Efficiency 

Test held at Maligaon Railway Stadium,Guwahati. 

23.06.2005 : After successfully qualifying the Physical 

Efficiency Test another Call letter for 

Document Verification was issued to the 

applicant by Respondent No. 3, vide letter 

No. RRB/G/41/10 4 

24.06.2005: Applicant appred before the Concerned 

authority for Docuirient Verification with 

all his Original Certificates, testimonials 

•St*..... ODntd...... 
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06-12.8.05 : List of Selected candidates for the said post 

were published in the Employment News . 

22..8.2005 : Applicant sunitted representation to allow him to 

know the reason for his non-seleätjon in the said 

list 

06009.2005 : Filed an Original Application being O.A. No.235/05 

before this Hon'ble Tribunal 

12.09.2005 : Order passed by this Hon'ble Tribunal in O.A. 

No. 235/2005 disposing of the matter with a 

direction to the Respondents to dispose of the 

representations if so filed bythe applicant afresh, 

by a speaking order expeditiously 

16.09.2005 : Applicant sulxiitted a fresh representation to the 

Respondent No. 2 alongwith a copy of the Order dtd. 

12.09.2005 praying for his aointment 

03.10.2005 : Respondent No. 3 wrote a letter to the applicant 

intimating him that his case was being given due 

consideration and investigation by the competent 

authority, i.e., the cairman, RRB 

Filed by : 

(1 1241- ,k,~ 

Advocate 
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DISTRICT: CACHAd 	qirTVZ9 
C ahit Bench 

IN THE CTRAL JDMINISTRATIVE TRIBUNAL 

- 	GUWAHPTI BH - 	- 

ORIG]AL APPLICTI0N NO 	O9 	/2006. 

SrjMonotoshDas. 	......................Applicant. 

- Versus - 

The Union of India & Ors • ............... Respondents. 

I N D E X 

Si. No. Particulars PaeNo. 

 Original Application- 1 to 12 

 Verification - 13. 

3, Anriexure- 1 
15 

4. Annexure- 2 

16 
 Annexure-3 

- 

 Annexure- 4 

tIq 
 Annexure- 5 

 Annexure- 6 

 Annexure- 7 . o1 

Date: q ///06 	 Filed by : 

Advocate 



DISTRICT: C1CHAR. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

ORIGINAL APPLIC1½TION NO. 	9 	/2006. 

- BEEEN - 

Sri Monotosh Das 

SIO Lt. Kirti Ch. Das 

R/O-Vill. Barnipar 

P.O. Saichapra 

P.S. Silchar 

Dist.- cachar, Assam 

221icant 

- Versus - 

1.. Union of India 

Represented by the 

General Manager , N.F. Railway , 

Law Maligaon, Guwahati-1 , Assein 

2. The Chairman , 

Railway Recruitment Board ( RRS ) 

Guwahati, Station Road 

Panbazar, Guwahati- 1 

Contd.........  
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The Assistant Secretary , 

For the Chairman , 

Railway Recruitmen.t Board 

Station Road , Guwahati-1 

The Divisional Personal Officer , 

Lumding Division , N.F. Railway 

Luinding Dist.- Nagaon , Assam 

Respondents. 

DETAILS OF APPLICATION :- 

Name of the Applicant :- Sri Monotosh Das 

Name of the Father :- 	Late Kirti Cli. Das 

Age of the Applicant :- About 35 years 

(a) Address of the Applicant :- Sri Monotosh Das 

S/O Lt. Kirti Ch. Das 

•R/O \Till.- Barnipar 

P.O. - Saichapra 

P.S. - Silehar 

Dist._ Cachar , Assam 

Contd ...........  
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REASON FOR WHICH APPLICATION IS MADE :- 

The applicant applied for the post of Group-D ( Trackman ) 

in the Railway Recruitment Board in the year 2003, after duly 

qualifying written Test, Physical Efficiency Test and Document 

Verification , list of the Selected candidates was published 

in the Employment News dated 6-12 August 2005 by the Respondent 

Authorities and the applicant's Roll number was not present in 

the result Sheet. Thereafter he made a representation on 22.08.05 

to the Respondent Authorities but they refused to receive the 

same . Having no other alternative, the applicant approached 

this Hon'ble Tribunal by filing an Original Application (O.A. 

No. 235/6) and the Hon'ble Tribunal was pleased to dispose of 

the matter vide its order dated 12.9.2005 with a direction to 

the Respondent authorities to dispose of the representation , if 

gO filed by the applicant afresh , by speaking order expediti- 

ously ,... Thereafter, the applicant submitted a fresh represen- 

tation on 16/9/2005 alongwith the order dated 12.9.2005 passed 

by this Hon'ble Tribunal = in O.A. No. :235/2005 to the Respon- 

dent No. 2 and. accordingly the Respondent authorities vide its 

letter dated 3/10/2005 intimated the applicant that his case 

was receiving due consideration and investigation . But it is 

now almost 4 months from the date of submitting the said 	- 
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representation, the Respondent authorities are sitting over 

the matter in order to deprive him illegally 	from his 

legitimate claim for appointment 

SUBJECT IN BRIEF :- 

That the applicant is a qualified candidate and he 

applied for the post of Group-D ( Trac)cnan ) under category 

No. 01 of the Employment Notice No. 1/2003 advertised by the 

Railway Recruitment Board in the year 2003. Accordingly the 

applicant was called for Written Test held on 12.12.04 wherein 

he appeared and caine out successfully . Thereafter the applicant 

was called for Physical Efficiency Test held at Maligaon Railway 

Stadium , Guwahati on 23.6.2005 and after duly qualifying the 

said two tests , the applicant was called for Document verif i- 

cation which is the last formality before appointment 	and 

accordingly the applicant appeared before the concerned authori- 

ties with all his original Certificates , testimonials etc. 

Then the list of the Selected candidates was published in the 

Employment News dated 6-12 August 2005 by the Respondent Authorl- 

ties and the applicant was shocked and surprised when he did not 

find his Roll No. in the said list. Thereafter he made a 

representation on 22.8.2005 to the Respondent Authorities to 

know why his Roll number was not present in the result sheet 
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as he submitted all his original Certificates • But they 

refused to receive the same and insteed , the Respondent 

No.3 informed the applicant verbally that applicant was not 

selected due to dissimilarity in th e. photographs submitted 

by the applicant with the application form in the year 2003 

with that of his recent photograph • Having no other alter-

native , the applicant approached this Hon'ble Tribunal by 

filing an Original Application ( O.A. NO.235/2005 ) and the 

Hon'ble Tribunal was pleased to dispose of the matter vide 

its Order dated 12.9.2005 with a direction to the Respondent 

authorities to dispose of the representation, if so filed by 

the applicant afresh , by a speaking order expeditiously 

Thereafter, the applicant submitted a fresh representation on 

16/69/2005 alongwith the order dated 12.09.2005 passed by this 

Hon'ble Tribunal in O.A. No. 235/200tO the Respondent No. 2 

and accordingly the Respondent authorities vide its letter 

dated 3/10/2005 intimated the applicant that his case was 

receiving the said representation , the Respondent authorities 

are sitting over the matter in order to deprive him illegally 

from his legitiniate claim for appointment • Hence being 

aggrieved , the applicant has approached this Hon'ble court 

by filing this Original application 

0,ntd.......  
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JURISDICTION OF THE TRIBUNAL : - 

The applicant declares that the subject matter of 

this application is within the jurisdiction of this Hon'ble 

Tribunal 

LIMITATION : - 

The applicant Eurther declares that the present 

application is within the limitation provided under Section 

21 of the Central Administrative Tribunal Act.1985 

BRIEF FACTS OF THE CASE :- 

That the applicant is a citizen of India and a permanent 

resident of Vi11age_Ba.jrpar, P.O. Saichapra P.S. Silchar 

in the District of Cachar, Assam and he is entitled to all 

the rights, privileges and protections guaranteed under the 

Constitution of India and the laws framed thereunder 

That the applicant being a qualified candidate applied 

for the post of Group-D ( Trackman ) under Category No. 01 of 

&nployment Notice No. 1/2003 for Lumding Division in the year 

2003 and accordingly qualified the Written Test held on 12.12.04 

A copy of the Admit Card issued to the 

petitioner is Annexed as Arrnexure-1 

Page- IL 

ODn td.........  
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1 That thereafter, the applicant was c&lled for 

Physical Efficiency Test vide call letter No. RRB/G/41/10 

dated 10/05/2005 issued by the Respondent No. 3 Assistant 

Secretary for Chairman, P1.B Guwahati wherein the applicant 

was asked to report at Maligaon Railway Stadium, Guwahati 

on 23/6/2005 at 06:30 A.M. for the test under the Roll No. 

24686652 

A copy of the said call letter dated 

10/05/2005 is annexed as Annexure-2 

Page - 

That thereafter the applicant appeared before the 

ncerned authorities as per the venue and time .given to 

him in the call letter dated 10/5/05 for the Physical Eff 1-

ciency Test and he also came out Successfully in the test 

51 	That subsequently , Call letter was issued to the 

applicant for Document verification vide letter No. RRB/G/ 

41/10 dated 23/06/2005 issued by the Zespondent No. 3 and 

through that letter the applicant was asked to attend the 

Office of the Railway Recruitment ward, Station Road 

Guwahati-1 on 24/6/2005 at 10.00 A.M. for verification of 

Original Certificates, testimonials etc. as he had qualified 

the Written as well as Physical Efficiency Test. 	- 

Copy of the said Call letter dated 

23/06/2005 is annexed as Arrnexure-3. 

Page - 16 



6. 	That thereafter the applicant attended the Office 

of the Respondent authorities on 24.6.2005 at 10.00 A.M. 

alongwith all his original Certificate, testimonials etc. 

since that was the last stage prior to appointment as 

because the applicant had already qualified the Written Test 

as well as Physical Efficiency Test. The stage of Document 

verification is Only a formality and if Certificates 	and 

testimonials as Submitted by the applicant earlier are found 

to be true after comparision with that of his originals, then 

there cannot be any ground for deprivation of the applicant 

for getting selected for appointment 

	

7, 	That to the utter shock and surprise to the applicant, 

the result was finally published in the Employment  Ns  dated 

6-12 August. 2005 wherein the applicant's Roll No, 24686652 was 

not present whereas altogether 2670 numheis of candidates have 

been provisionally found eligible for appointment 

	

8. 	That thereafter the applicant submitted representation 

dated 22/8/2005 to the Respondent No. 2 praying for allowing 

him to know on what ground he was not selected for appointment 

at this final stage but most unfortute1y his representation 

was not even received by the Office of the Respondent iTo. 2 

Instead, the Respondent No. 3 verbally informed the applicant 

on 22/8/2005 the reason for his non-selection was due to the 
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dissimilarity in the photograph submitted by him in the 

application form in the year 2003 with that of his recent 

photograph 

A copy of the said representation 

dated 22/8/2005 is annexed as 

Anneure -.4 . ( Page If 

That having no other alternative remedy, the 

applicant approached this Hon'ble Tribunal by filing an 

Original Application being O.A. No. 235/2005 and the 

Hon'ble Tribunal was also pleased to dispose of the same 

vide its order dated 12.9.2005 with a direction to the 

Respondents, particularly the Respondent No. 2, to dispose 

of the representation, if so filed by the applicant afresh , 

by a speaking order expeditiously 

A copy of the said order dated 12.9.05 

passed by this Hon'bie Tribunal in O.A. 

No. 235/2005 is annexed as Annexure-5 

Page- tg-iq 

That thereafter , the applicant submitted a fresh 

representation to the Respondent No. 2 on 16.9.2005 alongwith 

a copy of the order dated 12.9.2005 passed by this Hon'ble 

Tribunal in O.A. NO. 235/2005 pftaying for his appointment to 

the post of Group-D under Category No. 1 of Eznployment Notice 

NO. 1/2003. 

A copy of the aforesaid representation 

dated 16.9.2005 is annexed as Annexure-6. 
Page- Zo 
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That thereafter, the Respondent No. 3 vide his 

letter dated 3.10.2005 intimated the applicant that his 

case was receiving due consideration and investigation by 

the competent authority,i.e., the Chairman, Railway Recruit- 

ment Board, Guwahati ( Respondent No. 2 ). 

A copy of the aforesaid letter dated 

3.10.2005 is annexed as Annexure...7. 

Page - 91 

That the applicant begs to state that it is 

almost 4 months have passed since the date suthtission of the 

representation on 16.9.2005 by the applicant, but the Respon 

dent authorities are intentionally delaying in the matter In 

order to deprive the applicant from his legitimate claim' for 

appoIxent to the post of Group-D 

That the applicant's Fundamental Rights have been 

violated by the Respondent authorities on extraneous cons!-

derations by illegally depriving him for the post of Group-D 

( Trackmen ) under Category No. 01 of Employment Notice No. 

1/2003 

That the selected candidates are, going to be 

recruited in the Group-D post and as such urgent interference 

of this }-Ion'ble Court is sought for in the matter so that the 

applicant also get appointment alongwith the other candidates. 

That the applicant has no other alternative and/ or 

efficacious remedy and the remedy prayed for is just,adequae 	- 

and proper 
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16. 	That the applicant has demanded justice and the 

same was denied to him . 

17. RELIEFS SOUGHT FOR ! - 

In view of the facts mentioned above, the applicant 

prays for the following reliefs :- 

To direct the concerned Respondent Authorities to 

appoint the applicant for the post of Group-D 

Trackman ) 

Any order/ orders or direction as Your Lordships may 

deem £ it and proper and in accordence with law in 

order to give full relief to the applicant 

And for this act of kindness, Your applicant as in duty 

bound shall ever pray 

18. LIST OF ENCLOSURES : - 

A copy of the Admit Card 

A copy of the Call letter for Physical Effeciency Test 

A copy of the call letter for Docent Verification 

A copy of the representation made by the applicant to 

the Chairman,  Railway Recruinent Board, dated 22.8.2005. 

A copy of the order dated 12.9.2005 passed by this Hon'ble 

Tribunal in O.A. NO, 235/2005 

A copy of the fresh representation made by the applicant 

to the Chairman, RRB, dated 16.9.2005 

A copy of the letter dated 3.10.2005 issued by the 

Respondent No.3 to the applicant. 
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19. DETAILS OF POSTAL ORDERS:- 

Postal Order No : 

Date of issue 

Issued from 

Payable at 

Verification 
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1VERIFICATION: 

I, Sri Monotosh Das, aged anout 35 years, S/C - 

Late Kirtl Ch. Das, Resident of ViUage._Bamjrpar , 

P.O....Salchapra P.S.- Silchar, Djst-Cachar, Assam, 

do hereby verify the contents of Paragraph Nos. 

1, U) 	of the application are true 

- 	to my personal knowledge and the contents of Paragraphs 

No. ' 	?j/° ?/t 	are matters of records, which 

I believe to be true and correct and the rest are my 

humble prayer and submissions before this Hon'ble Tribunal 

And I sign this Verification on this the q day 

of January,2006 at Guwahati 

Date 	:- 

Place :- 	
Signature of the Applicant 
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A1MEURE 
1.RA1LWAY RECRUITMENT BOARD — GUVVAHATI 

fFiV1lUN IttlAilt t,J\VjtIjV.F.t lHi, I1P 

(:\I1, i.i:i'iiu liii i)()( 1i;iri 
1'h. k iiI/&)/i I I 10. 

I\1UNU1'L)i f I)AH 
() SALOI !AI 1 RA 

CA ti II A It 
1LLJJ A I 	Jth18 1J8 14  

Roll No.: f 	24666652 	 I 	• 	. 1. 

Sub.: 	Itillfliic1It/icviiuil for dic poi 1,1 G1 iiiip 	I) 	
V 

iiiiih'' (Tfthtt1l,l y MIMI of ililllliyssu'lti NiiUi' No 1  I/iiU,i  

\'I'Ul IrI( .A'l'14 O N 	.. 	 - 

V. 	 11th 	3/6Zt ' 

V 	 •, 

An you tir;V41 (1iiiilfIiiit lit Iiuii ItiiyPuIl;iui I lilt li.iliy 	Iitil, you Ill.. IliuItilly ui(Ivlii,til III 11010111 Iliti iiUiiui iii 

	

I IitIIviiy 	I'IlIltlIIlitflhlt 	tclniiI, 	fIolIiiii 	Iiiiuti, 	(iivsiliiull III 11)11 l 	I'!lflhlIIl 	on 	P4/lIti!')llilfl 	iii 	Il'iiII 	A till, 	his 
visIilIililIillpI of uiultjhusil uinilliluision, hiintlij,iiiiIiIn 1 , 1 11  

Thlø CEifi Lottor doas not in Ilnoil otuifllo you for nnloctkui. 

You should bring your orijinnl VIII Slandnrd or nbovo CrrIficain isiiwI by Ilu (:OlIIIi'sII uitlhoiily 
for vilflnIioui cit your ItfllfI of Ipliltu, luIutln$siilI1l slulnhlIIinIh,n olij Ysiuiniiiis,I,I iiltiii liiliiii ISO ist yiiit 
nii(jliuRl crtlflonint and tllllSIItfl nliioulii III MtiIiIi:tiIgu(Iunniid ()IIWII!(ill Iiititi iii by lii's IlIftI)IflIlV4l 
Fionrd/CouricillUnlvoinity nitHult with niini llHIels titid 	tlior"c:nitiIIi:nIiin,':utnln ristlhlk:,iln, II liIi;'ll hun -'' 
iiIujIiiiifit 	dl 	nlinvri 	 nhosiln 	tii;vu 	ll(II 	Ii,iisii ' t llil.l'hvI'd 	(1*1111 	fiIfl(5'IIVII 

ilisntilf(s,iiiiruIt/t IlIlvIlInhly, 	1110111 	iiiiiv$Isiiiiiitl 	p11111.5 	i'tihIc:iiiii.iiiuiI 	llSiOk'l ithttii'Iii 	Iii.isiiitI 	ity 	hut 
iIuIlIlflllIiVfl iItiniit/(iitiuii:ItiI hi;IsitnlIy Htl.,ilIli III, 1114141111.1111 . 	.  

1. 	'I'IIII IlifI tunis IIIInOIIIII lii lithllil III'S i\hI,it,iitI I'1i1i11iI11511 ilsijitlili III iuil  

	

litiI 	IIIIII citlicis I(tlilill%IIIIi iIsitIi vvilli hut inliihiisul'i, 	 I . 	••. 	
, 

4 1- 
4, 	You may ho uuljolniI to  un•oiniisIiuti(luip duirliuçj 1110 PIOCOflfl  of visiltlriullon of dosi,uiuiuuihuu o1c, 

nuisi you chutild u.'simo IOI1fltutI liii tho nflttiit,  

0, . Your nttondnuico ismny ho roclitIml for uumoit thiii 	s;uti dny (in. dnln on iiiniuhlumuutol tuhttivii) iiitul yllil 
8ImOUid OphIIO ptopnintl lot Umiti.  

' 	 • 	 • V 

Iaqlio( for I)OtI)osinhiu0rht Iii 111(1 uliihn I VIllihifi tiutuithluiscitl (SIJOVII will ImIuI liii u:ujumnlihiiuurl uuitci ItO 

	

V 	
luithor oharico will bo givan. 	 • 	

V 

7 	It you oro In aervico pionso bring V.No  Objeciloit Certiflcnhe fioinyour onupioyni,,InihIimj wlsieiuiyoiI't 
will not 1n nomnlilmnif lilt hhin II'''I  

0. 	Al)Pr000uuili(i Clsnluiinii, U!li1 moltir t'k ;u,cinhiuiy ihhtn(hIy Of hti4hIIOl;lly hyit t,ttiiclIdiiIu (SI liumylutluly 
OIL Ida/hun, bobnif 'O(1SIC" 11 If1 (lII(JtI(u clJIsnkIfl(iIhhoul luis limO Ifl(iIlItIlIl1$i( will trilolds, 0 (I5ttll(hlIt0iIiuhiIO'' 
for dlqtinIirIontkiri. 	 .'.•.;.. 	. V. 	• 	V , 	V-: 

- 	I_I 

I; 	 0, 	(ror OCIIJT oiiditIntnn only)  
On hulOdUOtIofl of thiIq Inilm you ma nuulltl.tl l's lunvnh two by thin Ilaliwity lii th'sc"iuitI Clsws (tout MI (1 IAh'IIA- 

I Wallim I , , llIIvVAiI.%j I (StnIl..mi ,siu , I tin. I. 	I iiI.0 	yulI tin yollil lii ,  I'' uIulluIl$4i(IIi 	V 

(tiIIiouIIy; JlIIwny hlIIRI(i6  mu,., iii. I(tl(l)it i ,IIttItiIl', utisloti 23?'. 11114) 	 V 

-, 

V 	
•V 	

•,,,, 	' 	 • 	 ' " 	 l't,tChIAh1tMAU.ItIiQtJWAhlAIl,.. 

to 
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AN1JEc 
4  

To 	 • 	 H 
The Chairman 

Railway Recruitment Board 

Station Road , Guwahti - 1 

Sub: 	Prayer for allowing me to know the ground for 

non-selection to the post of Group-D 	under 

Category No. 01 of Znployment Notice NO. 1/2003. 

Respected Sir , 	 •- 	- 

It is to brinct forth to Your kind notice that I 
qualified in the Selection for, the post of Group-D uer 

Category No. 01 of anployment notice No 1/2003. That after 

passing the Written 	, I was called forbjsica1 Effic'- 

ency test under Roll. No, 24686652 on 23/6/05 at 6.30 A.M. 
and I also qualified 1n the same and thereby was called for 

Document verification on 24/06/2005 at 10 A.M.. 

That, thereafter, the declaration of the result I 

w; very much taken aback when I found that my Roll No. was 

not there in the result sheet • It is ta matter of grave con- 

cern as to why my name ( Roll No.) was not Publjshe&.. 
;T 

Therefore Sir , it is prayed to you to 11et me 
i,ny my Roll. No. was not there in the result sheet since 

I have produced before you all my original tesimônia1.s, and 

documents to your satisfaction as askedby yoirgoodG1f 

-. 	Thanking you 

Dited , 

0 	 The 22nd ug/2005 

I j 

.0 
0 

4.3 

.1 
a) 

'-I 
+1 	 - 

0 
D 

'- .. 

. , Yours.faithfu1lY , 

S 
( Sri Monotosh Ds ) 

Roll No.,  24686652 

J48rea- for 
r$ol;oTosH ngs  
P.O. S1CH1l'RZi, 

-VILL. flARNIRI?AR 

DSr. CAC4AP, , AS$A4 
Pm .- 78814 
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Oriytnai App4c3tion No. 	

r -L_/ O 
U.so.Ptjtion 4:• 	. 
Contempt 1ebitioft No,_ 	 . 

flcviowpp1iction No. 	/ 

Applicant(S)  

epondant(S): 	 •• — 

Advocate for tha Applicant(s) :_1A-'k', 1..\\ .I4t t'Ljc 

	

.. i 	• 	 . 

dvocatc for the 1soondant(S):-  

I 11 

:1. 

- - 

tjotes of th flqistry. 	D.itc 	Ordor of the Tribunal 

1 2-9-2005 presents The Hon'ble Mr.Just1oeQ \( I 
—, - '.- ••j'.••p .. 	 '. 	 .; ç': 

The applicants toiaxi 
ployment noti6u1o.1/200. .applio 

1  for the post of Group 'D(TrackJan)J1??' 
• -k......•.*jtJ:2_,.. I under the respondents. His Case is 

I that he had passed the qualiL;ing.* 
( written examination,rphyaical offjcjQf!':.. 

ncy test and had also appearod before: 
the respondents for documtznt verific-' 

I Lice. His grievance is thAt.hiarameH; 
18 flC.t soen in the fjflQ]. 6ect.3.jat: '  

• publiJned by the respondnta. It..is ...........• ,  
1 hia csiso that honadu•areprenta 

dated 22.0. 2OO (Annexuro-13) bufc 

I the second respndont on., 22 209 
but the uanu was not acopted.xt. 

ialso/ stated that the.ojne oft 
I 	 1J4j,..4VfL f. 	( 
isoCond respendont hdd

Q 
 infomoU;.hu I 	 .I' 

applicant that hi. nwnu.;.waq.not.in 
1 d3d in the select liat for therea 
that there was 

I photograph subinittod by.him'inth. 

I Application form 1n•thyoar. 2003. 
that of his recent photo9raph. Th I,• 	3 	'..... • ... • _)-i,v 	I . . 

'App11ant w.t,thout pursuing. ,  the makt 
before the respondents .have,apprac 
this "iribuna.l for.diruction 4 toth 
second reapondont to .  appoint h&..: • 	' 	.. 

the Group D post (Tracknn).;!. 

C, 

('4k 

L) 	0 ç 

ZY 

I 
I 
I 

a) 

0 
+3 

C, 

'-4 

V .4. 

'4 

4 	 .4, 



• 	

: 

• 	 -S.-, .. 	 r. ".-. -' 	 ; 

o.;.235/2005 
	 • 	

• 

• 	 I,. ••• 

:..• 
0 I have heard 1r.p.Ic.Deca.,].er.. 

nod counsel for the. applican 4andrj.' 
L..Sarkar, learned couflaej 
ways. i am afraid the 	 noughY  
for by tho ppliat cannot be grantocj 
.in thiu applic*tjon. If the reaaon. 
±bçw. alleçed to have been given y 
the reapondos to the applicant k and 
mentioned above is correct, 'the ruepon.. 

I 	•" 	•••... 
dents 'ought to have afforden. 

nity to the applicant but, that, do 
v moan that the aPPlicant 

approach this Tribuial. If thoapp1c 
s co advised., 11 can file a fraith .......... 

rupreoczntation before the second rospon 
dt withln two wo&e from today. If..-...• 
any such representation is filed, the 
same will be disposed of.by the second 
respónchrnt by aspeaking order expodi.. 
tiOu.ily. 	. 	. H. 

The O.A. is disposed of 
the above observations. The applicant 
will produce th'.ia ardor bnfore the 
socohd .rosnondnt jiirti,. 

Sontat.jon for compljS/ance. 

Sd/tIICC D1A1FI4N 

$)Atc of ApptIctton ' ....... .... 	. 	. 
PIflC on '.hu h c'pv is ren(y  

oi, w 1111 i ('('pY Ic eclivered 	 .;... 
I' Ic tcn' crpv 

C. A. T. 01 1bitI flinch 	•'. 	 • 

Ouw. (S. 

Ir 

	

• 	.H.. 

Contd. 

12.9 .2005 
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TO 

 

AN NEX URF~ ,  6 
The Qajrnan 

/ 	 Railway Recru itment Board 
Station Road Guwahati - 1. 

Subs... Prayir for Appejn.nt for the peat Of Gr*up-D under 
category No, 01 of Employmnt notice No, 1/2003 • 

Reapctd Sir 

It. is to bring forth to your kind notice that I quajifj. 
in the selection for the peat of Gkoup...D under category No.01 of 
Employment Notice No. 1/2003, That aifter passing the Written carni- 
nation , I was called for physical. E1'fici.ncy test under Roll No, 
24686652 on23/06/cj5 and also qnalif..d. in the sanie and thereby I 
was cafled for dOcument verification on 24/06/2005 at 10 A.M. 

That , thereafter on declaration of the result, I was very 
much Shocked when I found that my Roll Number was otth,r, in the result 8het . 

Thereafter i approached the Hon'b].e Central Administrative 
Tribunal,Guhatj Bench through an Original Application being No, 
235/2005 and accordingly - tb. Hon'bl. Tribunal vide its Order dat.d 
12.9.2005 dispos.d of the said Original Application with a directje 
to you to COfl8ider my claim for -appointment and pass APpropriate order •xpaditioi1y • I have encloa.d a copy of the said Hon 'bi.. Tn- bunal's Order dated 12.9.2005 with this application. 

Therefore Sir, I pray befor. you to consider my claiin and to 
taie initiativ, for my appointment for the abov.,ajd post keeping 
in view that I am a very poor person and an •ligible candidate for 
the post and had qualified all the qualifying tests organis.a by you 
for Selection of candidat, for the post of GroupD under Category 
Ne. -  01 of Emp1oymet Notice No. 1/2003 • If any disaiiii1arjtyja ther 
in my photograph as aubnitted in the applicatjoi form in the year 200 
with that of the recent photograph , then I may be allowed to clarify 
the same so that I may not be deprived for gstting appointment for 
this raon 

This is my humble pray.r bsfor You .  

Dat,.. 

Md-ràss for 'Omunicati'on. 
/ SIIRI ?IONOTOSH DAS 

OGc)N 
S/O Lt. 	KIRTI 0-1. DAS 

' O' 
b.  VILL. 	t/'IIflPAR 

P.O. SALCIIAPM 
P.S. 	SILCHAR 

41 DTSr. 	ASSAJ1 
rd 

Yeura, faithfully c 
Sri... Monstosh Das 

) 	

1, 

Roll No, 24686652 



ANNExujt g~'q  
RJILwy 	 GUW/flj, 

PNBj ST..TION 1JAD 
, GUWJJQTX_ 781 001 (Assp.j 

) 

0 ,  

Xt. 03-1005 
T0 	SHRI NOTQSfl DJS, 

s/o lIwrI 	D?.s, VILL B NIRp, 	SHpjj, i1ch, DIST, 
ASSJL PIN 788 814. 

Sbg... 	
dated 12-O9..2OO5 inOA No. 35/Q5 Shrj. 	notosh Daa.. V3 • _ Uj0  Of Indj 5  & othera 

Rof Your letter (rrostaUo d&t.d 
16.09,05 

Thø cOr,?et.flt authorjty J.Q. Charm,flw, Rscrujt.. mt ardo  GuwaU gone through your rret rre 	 j0 rofe cj to ahoy. as wg1 as the jU(s1ent/ord 	 ... dated 12-.092005 in OA Zo. 235/05 .Shr 

Your cas, is r*el,j 	li. CQfls d.r0 &ndjzv.aU.. gatjon,, Ycu will be indimated after the d0CiSiq  - s-t& fin&lly by the 	)et.nt eutJ- rj, 
This is for your info nj plOase, 

(aiSQflOW1) 
for 

Cony t31 
— CPO/ktjjg 	for hi3 kind informaUon pl.as,. 

7 

( R1( SenoW..1) for Ch 	/RJWcutj 

dc 

0 
43 
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District 'C I) C I-I A R. 	VAKALATNAMA 	0 cj Jo 
jAI IRE C 1'1T1ZA D!'1/N/S7Rj4Tiv T)1'3LHv4L 
- 	 L1C1/4H/7I I  z3iVCH 

pp:r.A711, b/J ...:.o ,.:: .: 	 j 

Applicant 
	til 

Petitioner 

Versus 
Respondent 

aJ7i. 	shPiy 

Know all men by these presents that 

do hereby nominate, constitute and appoint Shri_eJ. 
...................... 	 ....Advocate and such of the undermentioned 

Advocates as shall acclpt this Vakalatnama to be my/our true and lawful Advocates to appear 
and act for me/us in the matter noted above and in connection therewith and for that purpose 
to do all acts whatsoever in that connection including depositing or drawing money, filing in 
or taking Out papers, deeds of composition etc. for me/us and on my/our behalf and I/we agree 
to ratify and confirm all acts so done by the said Advocates as mine/ours to all intents and 
purposes. In case of non-payment of the stipulated fee in full, no Advocate will be bound to 
appear and act on my/our behalf. 

In witness whereof I/we hereunto set my/our hand this ..... 	....................... 	 •._ ........ 

day of . ... ...... ... ............ S,/tvi 	____..,.........200 

ADVOCATES 

M. A. Laskar 	 I. H. Laskar 
B. L. Singh 
	 P. K. Deka 

And Accepted 

&dvocate 

rV 

1' 

Received from the executant. 
Satisfied and accepted. 

ah_~J~_ c- 
Advocate 	it  

.. 	 Advocate 
leads me/us in this case. 

Advocate 
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